CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BoNCH
7 NEW DELHI. '

0. h.ND.E80/97
Neu pelhis this the 28th May, 1997.
HON 'BLE MR.S.R.ADIGE MEMBER(A) o
1 - Navrang Lal 8/o shri Ram Seuwak ,
/o Vill, Ohamai, F.0.Kanuar,

Distto !‘.llahabad, Up

2, suner 5/o Shri Gaga Rem,

/o \, & PO Janjoir, Distt. Bilaspuz(M.p).

" 3 peva S/o sShri Girdhari,
Rfo Wll, Killa Dabar,
p.0, Nizampur, Distte Disa
Rajasthan.

be . Kanad S/o Shri Kana,
wotking as Mate under PWI{C),
No rthem Ralluay,:
Sarai fphilla,
DBlhia )

Se shiv Kumar Singh /o shri Sultan sSingh,
PJU yill, Eheégpur, pC Wgﬂpur, )
Distte Hardoi, UP{Pul)working as Mate.

G Nand Lal sfo Shri Baldev,
R/oc Yillage Chanp Tola , PO Kataria,
piestte Katiar, Bihar.

7 Mahender Prasad &o Jai Gobind,
o uill, Barauli,
P.O.alipur,
Distt, para Bhojgur.

All wrking as Mate under PLI(C) Northem

Railway, Delhi Cantt and Sarai fhilla =nd are

- residing in tha Huts in the respsesctive stations

X -..Anplicaﬂi‘.s.
( 8Y ADWCATE: SHRI ALK.BHARDWAI) -

Versus

UNION OF INOIA through
1 The Gesneral Manager,
Nor them Reiluay,
Baroda House,

New Delhi.

2. Ths peputy Chief Engineer ()
Northem Railuway,
Tilak Bridos, New Delhis

3. The Chief gngineer (C),
Northem Railwuay,
Kashmiri GatE,

New Delhi © eseRespondents,

(By Adwcate: shri B.S,Jain),
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HON 'BLE MReSe Re ADICE MEME ER{A)

mplicants challenge thelrp ragul arisation
by respondents as Gaigman, and pray that they be
requl avised as Mates with pll consequentisl

bensfits.

2e This ' 0p is digposed of with a dirgction

o]

to the respondents that in the svent the applicant
make a self=mntained rep ressntation to the
regpondents within ong month from the date of
receipt of a copy of this order, ths respondents
will exaznine the samey, and disposs of the prayer
of the applicents for regul arisation as Mates

in zccordance with rules, instructions and

judicial pronouncements on the subject, uithin

2 monthe from the dats of Tilimg of the representation

under intimation to the zpplicantge

Pt

dispousal of the sald representsiion, th

¢

3o Til
intecim ordey passed on 645,97 for maintanancs

of status quo as of that date shall coniinued

L The On stands dispesed of acterdinaly. No

costsse

%‘/f‘hfic
{ SeR.ALIGE )
MeMBER( &) .

Jua/

e



